In the. Cantral Administrative Tribunal
) - Calcutta Bnnf*h : o
OA No.1231/97 ; . , : 5-7-04

Present -t Hon'b-le-Mr.N. Prusty, Member(J)
- Hon'ple Mr.N:D. Daval, Member(A)

Babul Ch. Sarker & Ors
—Vs-

E Rly

Fer the applicants : Nore

For the respondents: Mr.M.K. Bondyoradhyay, Counsel

‘

ORDER

Mr.N. Prusty, Member(J)

Nobody appears on behal.fl_ d_f. the app].icants‘ .\i,nsp‘ite of
~second mll in course of '—thé &y. However; Mr.M.K.
Bondyoradhyay, the Ilearred counsel for the res?ondents is
prese'nf.. On 'v’erificati;:n‘of ‘record it is seen thaf nobhody
apoeared on beh;lf of the applicant.s when this matter. @S
~called on 16—3—2004 and tﬁe.case wa s °d"|ourned to 5-7-04 and on
that date it was made clear ‘.:hat in .case nobodv appears on
behalf of the appliants on the nex:t date then appropriate
‘crder shall be assed. | |
2. | .Inspite of above order, nobody apoeatrs on bahalf of the
3pp1icants, even when the mtier was ca'll".ed for ,:he\ s2cond time
in course of the day;

3. From the abovep§it appsars . .x)s‘:'?«/fhe apoll cants are no
more interested to proce=d w1th the case. Accordingly' the
application is dmmls'sed for default No order ag Lo CQsts

Member(A



